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1. The Nuclear Fuel Complex, rep.by
its Chief Executive, ECIL Post,
Hyderabad-762,

2. The Cfficer-in-charge,
Apprenticeship Training,

Southern Region, Madras, .+ Respondents,
o
Counsel for the applicant : Mp,p,B,vijaya Kumar

Counsel for the respondents  : Mr,N,R.Devaraj, Sr.CGSC.

PHE YON'ILE SHRI R. RANGARAJAN : MEMBER {(ADMN,)

THE HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)
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ORDER

(ORAL ORDER PER HON'BLE SRI B.S, JAI PARAMESHWAR: MEMBER (JUDL.)

Heard Mr. Durga Rao for Mr. PBB. Vijaya Kumar, learned
counsel for the applicant and Mr. H.R. Devaraj, learned counsel
for the respondents.

2. The applicant being unemployed registered her name with
the District Employment Exchange, R.R. District. The respondent
No.1l reguested the Employment Bxchange to sponsor the candidates
for the post of Commercial Apprentices under Apprenticeship
Act, 1961. In response to the said request the employment exch-
ange forwarded names of certain candidates including the applicant.
On selection, the qpplicant joined the respondent No.l as an
apprentice on 24.1.94. Whenthe Apprenticeship Contract Registra-
—
tion Cards in respect of these Apprentices were sent to the Board
of Apprenticeship Training, Southern Region, Madras, for registra-
tion, the Cards in respect of some candidates including the
applicant were returng? dn the ground that they héd not passed
any specified subjegligields of vecational course at +2 level,
that such cases cduld not be considered under the Apprenticeship
schem@_and the training underwent by such candidates could be
treated as the training out-side the purview of the Apprenticeship
act, that accordingly, the applicant was informedAabout the

decision of the Board and that she was allowed to continue the

training as an out sider. She completed the training and later

| - frem, W -
she requested for apprenticeship certificate #e Respondent-1.
sl w—
7 Ui Employmenk Bedhavgt -
3. when the respondent No.l requestquﬁor forwarding the

names for the post of Stenographer during August 1993 then thé

District Employment Exchange forwarded the names and also regested
- waaved 7

R-1 to consider the candidates who were earlier égggiﬁ%ffﬁ for

apprenticeship in 1993. Accordingly, the case of the applicant

was considered for the post and it is submitted that she failed

in the test;
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4. The applicant has filed this OA prayving this Trilunal

tc direct the respondents to engage her as Junior Stenographer
or irn any other suitable post in preference tc out siderg and
without peference to employment exchange~%f'sp0nsorship in the
immediate or existing vacancy and alsoj%irect the respondent No.l

to pay her the difference of pay by +aking the salary of the

regul ar sténographer and pass such other relief or reliefs,

5. A counter has been filed sawing that the applicant was

nct qualifiedxundergo apprenticeship training that she underwent
training as an out sider that her case for the post of Stenographea
was considered and éhe failed in the test and therefore the
applicant cannoéj?aken}?ny post of Etenographer in the

respondents organisation.

6. It is clear that the applicant was not qualified for
undergoing.apprenticeshtp training under the Brprenticeship Act.
She was infeormed of that fact,She herself completedj?'training
a® an out sider. Annexureé R-2 establistés the said fact.
Now coming to the question of her selection as Stenographer it
is eléar that the R-1 provided an opportunity to the applicant
on the basis of the request made by the employment exchange to
consider the case of the candidate who are forwarded post the
apprenticeship during 1953 Ewen though the District émploYment
exchange, R.R.District was not competent to say s¢ gtill the
R-1 provided an opportunity to the applicant to undercgo thﬁQest
fer Stencographers and she faélled in that test., Hence, she cannot
claim for posting asginst two ptenographer posts for which the
sﬁonsorship was asked for. The applicant should have challenged
the order xhﬁt/ffted 16~5~-94 when she was informed that sheu?f
not eligible to undergo the Commercial Apprenticeship Training:
Even when she was refused for issue a certificate for the

apprenticeship training that order was also not challenged.
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Under the circumstances no relief can be given in this OA

when important letters rejecting her candidature for th2 post

of her apprenticeship training wae refused by the respondents
AunwmA.umquwkaAL

authoritiejﬁ Hence, the O& is liakle to be dismissed. However

censidering the facts and circuﬁstances 32§.of the case the only

direction that can be civen im this G& is .t‘hat ‘the applicant

shai1d be considered if spornsored by the Bmployment Exchange for

tte post of Stenographers in NFC when requisition w%? placed on

-

the E&mpdoyment Exchange in future.

7. In the result, the following direction is giveni-

The OA is dismissed. However this dismissal order
does not stand in the way of the &mployment Exchange te sponsor
her name in her tbrn ;5 per rules for future ycancies in NFC
if requisition is placed by‘the NFC authorities ah the-ax?ff

Erplcyment Exchange for spensoring th andidates.

a, No order as to costs.
75, JAL FARAMLSHWAR) (R. RANGARAJAN)} .
MEMBER (JUDL. ) MEMBER (ADMN. ) . /
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Cepy to:
y

1% The Chief Executive, Nuclear Fual Complex,
ECIL Pest, Hydarabad.

2+ The OPPicer In Cbarga, Rpprantzcaship Traxnlng,
Southgrn Regisn, IMdras, ‘

u
3. One copy to Mr.F.B.Yijaya Kumar, Adwaeata,ﬁﬁf,ﬂyde:abad.

8. Bne cepy to Nr.N.R;Daﬁraj,Sr;CGSG,CHT,Hydarabadé
3¢ ume copy TO U¢R(A),CAT,Hyderabad.

6. Ons duplicate cepy. |
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